
CENT=!#L ,aiINISTRATH;E TRIBUNK- PRINCIPAL BENCH
N Eul DELHI,

n. vNo.2:S V92

Neu Oalhi: this the

^ J VlVl£
1) ' day of ••r,1999.

HDN'BLEMR. S, R, AOIS E,CE CHftI ftN (a)

HON'BLE nRS,SLAKSHMl SIJATIIN ATHflN ,injriBER(3)

K L KAiUL
SOH OF SHRI PRMCASH RM4 KAUL
AGK)s 48 YEARS (DOB: 2/5/A^)
RS5IDEKT OF:

QR. NO 666/SBCTOR VII
PUSHP VIHAR
NEW Dtt,HI 110017

AVTAR SIMGH
SON OF SHRI KIRPA RAM
AGED 46 YEARS (DOB: 15/5/46)
RESIDENT OF: '
103-D SECTOR IV
BKS MARG DIZ AREA

NEW DELHI 110001

B K SAPURI

SON OF SHRI R K SAPURI

AGED: 46 YEARS (DOB: 15/6/46)
RESIDENT OF;

46-B sector IV
PUSHP VIHAR

NEW DFlHI 110017

G C VIRMANI

SON OF SHRI LJtt.CHAND VIRMANI
AGED: 47 YEARS (DOB; 1/4/45)
RESIDENT OF:

M-90/B MALVIYA NAGAR
NEW DELHI 110017

BINOY KUMAR JHA
SON OF SHRI T N JHA

AGED: 46 YEARS (DOB: 14/2/46)
resident OF:

QR' no. 180/R ARAM BAGH
PANCHKUYAN ROAD
NEW DELHI 110001
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(6) KIOPAL SINGH
SON OF SHRI AYODHYA PRASAD
AGH): 44 YEARS (DOB: 13/2/^8)
RESIDENT OF:
B-320 SBCTOiV^V PUSHP VIHAR ND-17

(7) J R SHAPMA
SON OF SHRI MANGAT RAM SHARMA
AGED: 48 YEARS (DOB: 20/12/44)
RESIDENT OP:

L-94 SECTOR IV
DIZ AREA EI(S MARG
NEW DEXiHI 110001

(8) PAI^ASH CHAND
SON OF SHRI MIHUN RAM
AGED: 47 YEARS (DOB: 13/4/45)
resident OF:

A-322 MOTI BAGH I
NEW DELHI 110021

(9) S C KESAR
^N OF SHRI BABUfiAM KESAR
AGED: 45 YEARS (DOB: 1V5/47)
RESIDENT OF:
NZ-25 SANT NAGAR BCTENSION
TILWC NAGAR hew DHiHl 110018

(10) BARHAMPi^. VH^
SON OP SHRI LW.CHAND
AGED: 46 YEARS (DOB: 1/2/46)
RESIDEOT OF:

16/62 PUNJAB BAGH
NEW DSiHI 1100 26

(11) KANHYA LM. PEER
SON OF SHRI PRITHVI NATH PEER
AGED: 45 YEARS (DOB: 15/4/47)
RESIDENT OF:

H-291 NANAKPURA NEW DELHI 110021

(12) ML SHARMA
SON OF SHRI ISHWAR DAS SHAFWA
AGED: 47 YEARS (DOB: 11/3/45)
resident OF: ,

678 SECTOR XII R K PURAM
NEW DELHI 110023

(13) B R GUPTA
SON OF SHRI MANSA RAM MAHAJAN
AGED: 44 YEARS (DOB: 1/8/48)
RESl- EOT OF:
H-322 NANAKPURA NEW DELHI 110021

' f:
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MADAN MOHAN PAYAT
SON OF SHRI BIPIN BIHARI PAYAT
AGED: 46 YEARS (DOB: 24/1/46)
resident OF:
82/C ARAM BACH

DUjHI 110055

(By Rdv/ocate: ••C»-\t>hra)

THE UNION OF INDIA

THROUGH

THE S EGRETARY

MINISTRY OF HOME AFFAIRS

NORTH EL0C3C

NEW DELHI 110011

THE DIRECTOR

INTELLIGENCE BUREAU

MINISTRY OF HOME AFFAIRS

MAN SINGH ROAD

NEW DQ.HI 110001

(fey aQ^JDCATES SHRI N.S.PIehta)

. . .PETITICNERS/APPLICANTS

.,.RESPONDENTS



... r . p,R. .dig; e \/ic^cHaIP!!lJL^

1.1_ iinpc ssniority list datsdl^plicants impugn the UDCs sani r
n. { iiro-a6') and daim the benefit of their24.12.91 (irinexure-Auj an ^

«,tlre =arvic. as UOC such that no par^n
piomotatt'rBcrultad later than each of than Is ass a
. sanlorlty higher tha, each of then. Oonsequentlal
btfiefits are also sought.

Hfleard.

3,< Hipllcahts haua not denied in rejoinder the
apecifio a-eameit made by reapondaits in their r^ly
that applicants No.2 end 9 uere promoted as UDCs
on rwular basis during 190 4̂ 5; appl Ican ts No. 1, 4
to 8 and 10 to 14 during 1986) and applicant No. 3in
1988. There is also no denial in rejoinder to the
specific aoerment, made by respondents in para 4.9
of the reply that as per I.B's Clerical Services
(Be cogani sation) Schene issued vide PIHa's On dated

11.2. 9D read ui th OM dated 22. 12.59 and CP 4 T's

on dated 7.2.86, UDCs such as applicants uho uere

promoted in a particular year had to be rotated

uith UDCs li^o qualified in the UDC grade Ltd. D^ artm en tal

Oampetitive Cxam. held that year in the ratio of

3:1 and their interse seniority uoul d be determined

on that basis.

4, ere there is a rota quota rule, uhich applicants

do not deny exists in the prestfit case, the same has

to ba adhered to strictly and nothing h es been ahou*!

to us to establish that respondents have acted in

violation of the same to warrant our judicial interfer^ce
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5^ Applicants* counsel has filed a list of rulings

relating to determination of seniority where there

are no rules to gov/em the sam e» or there is a

breakdown of the rota quota rule, anc^ or where '

there is power to relax the rules, or relating to

special situations for example whefi adho c service is
I

followed by regul ari sation and the claim is pressed

for counting of the acho c service towards seniority,
A

None of these situations obtain here , because this /i

not a case where there are no rules governing seniority,

nor have applicants established the rota quota rule

had broken down. Hence those rulings are not relevant

to the facts and cirajmstance of this particular

Case*

6. In the result the OA is dismissed* No costs.

( MRS. LAKSmi S'JAMIN-TrHAN )
MemberCo)

/ug/

( S. R. aDIGeO
\flCE CHaI RM an ( a) ,


